TAMIL NADU LEGISLATIVE ASSEMBLY
(Thirteenth Assembly)

SECOND SESSION
(22" July, 2006 to 2nd September, 2006)

RESUME OF BUSINESS

Legislative Assembly Secretariat,
Chennai - 600 009.

PREFACE

This publication contains a brief resume of the business
transacted by the Thirteenth Tamil Nadu Legislative Assembly

during the Second Session held from 22nd July, 2006 to
2nd September, 2006.

Chennai - 600 009. M. SELVARAJ,
Dated: 2.2.2007 Secretary.



CONTENTS

Serial No. Subject

I Summons
Il Duration of the Meeting
Il Sittings of the Assembly
IV Prorogation
V  Obituary References
VI  Condolence Resolutions
VIl Questions
VIII  Panel of Chairmen
IX  Statement made by the Ministers under rule 110
of the Tamil Nadu Legislative Assembly Rules
X  Calling Attention Statements
XI  Legislative Business
XIl Motion for Disapproval of Ordinances
under rule 166 of the Tamil Nadu
Legislative Assembly Rules
Xl Financial Business
XIV  Resolution for Removal of Speaker
XV Government Motions
XVI Suspension of Members
XVII Privilege Matters
XVIII Announcements by Hon. Speaker
XIX Felicitation
XX  Election to Statutory Bodies
XXI Constitution of Committees
XXII Presentation of Reports by the Committees
XXIII Papers laid on the Table of the House
Appendix
Annexure

Page No.

NN WNNRE PR PR

14
17

17
19
20
24
24
26
30
31
33
34
34
35
46

TAMIL NADU LEGISLATIVE ASSEMBLY

THIRTEENTH ASSEMBLY - SECOND SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 22ND JULY, 2006
TO 2ND SEPTEMBER, 2006

. SUMMONS

Summons for the Second Session of the Thirteenth Tamil Nadu
Legislative Assembly were issued to the Members of the Legislative
Assembly on the 18th July, 2006 in S.0.Ms.N0.113, Legislative Assembly
Secretariat, dated the 18th July, 2006 to meet at 10.00 a.m on 22nd July,
2006.

[I. DURATION OF THE MEETING

The Second Session of the Thirteenth Tamil Nadu Legislative
Assembly commenced on the 22nd July, 2006 and was adjourned sine-die on
the 2nd September, 2006.

lll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for 31 days during the period
from 22nd July, 2006 to 2nd September, 2006 on the following days:-

22nd July, 2006, 24th July, 2006, 25th July, 2006, 26th July, 2006,
27th July, 2006, 28th July, 2006, 31st July, 2006, 1st August, 2006, 2nd
August, 2006, 3rd August, 2006, 4th August, 2006, 7th August, 2006, 8th
August, 2006, 9th August, 2006, 10th August, 2006, 11th August, 2006, 12th
August, 2006, 17th August, 2006, 18th August, 2006, 19th August, 2006, 21st
August, 2006, 22nd August, 2006, 23rd August, 2006, 24th August, 2006,
25th August, 2006, 28th August, 2006, 29th August, 2006, 30th August,
2006, 31st August, 2006, 1st September, 2006 and 2nd September, 2006.

In terms of hours, the House sat for 140 hours and
56 minutes.



IV. PROROGATION

The Second Session of the Thirteenth Tamil Nadu Legislative
Assembly was prorogued with effect from the 26th September, 2006
vide S.0.Ms.No0.165, Legislative Assembly Secretariat, dated the 26th
September, 2006.

V. OBITUARY REFERENCES

Eleven Obituary References were made in the Assembly on the
demise of the following former Members of the Assembly on the dates noted
against them:

Serial No. Constituency Period Date of Date on which
and demise reference was
Name of the made in the
Member House
(1) (2) () (4) (5)
Tvl.
1 K. Ramani Coimbatore 1977-80 30.05.2006 24.07.2006
East 1980-84
1984-88
1989-91
M.P.

Coimbatroe 1967-70

2 A. Thangam Srivilliputtur 1989-91 30.05.2006  24.07.2006

3 G. Ananthakrishna Poonamallee  1985-88 03.06.2006  24.07.2006

4 C. Chiranjeevulu Tiruttani 1962-67 03.06.2006  24.07.2006
Naidu
5 T.S. Ramaswami Kaniyakumari  1957-62 15.06.2006  24.07.2006
Pillai
6 S.Balakrishnan Mudukulathur  1977-80 24.06.2006  24.07.2006
1991-96
1996-2001
Kadaladi 2001-2006

7 K. Subramania 24.07.2006  25.07.2006

Pillai

Kaniyakumari  1989-91

8 P. Duraisamy Rasipuram 1977-80 10.07.2006  27.07.2006

9 Y. Venkateswara Srirangam 1989-91 29.07.2006  31.07.2006

Dikshidar

10 N. Ramaswami Vazhapadi 1962-67 22.08.2006  23.08.2006
Udayar

11 K.Periasamy Kodavasal 1971-76 29.08.2006  30.08.2006

All the Members stood in silence for a minute as a mark of respect to
the deceased.

VI. CONDOLENCE RESOLUTIONS

(1) On the 24th July, 2006, Hon. Thiru. R. Avudaiappan, Speaker,
placed before the House the following Condolence Resolution:-

"QhSus SmETieer meuiunwnG 2mm elmaralls@hn amauilsn
weflsCrunnn o SussHeaflar Ogwemred &b 11.7.2006 9jsTm (pLemL
LOMTR &I & eh\6oT umg,aaliﬁl uGSHaefler eramy @rulle  euemgSeafley  FRIS0S
Qamirmes 658 amins Qoup@amhsst Galpds FouasSHs 190-&@ELD
CGuoulL  griumelll  @QuTglodaser Q_Uﬂlfllcpﬁ,g)g] Lol (hosbeuriosd,  700—&@Lb
Cuou” GLri u@smupnnisTeTer] eTerm Swré QelGufing @UCLTsmar Gum

9HTESn, g memmeems gy Glemaréingl.

@nswr 2 smafll L 2 & BT(HS6T Lssumammid gq@liéeﬂu_‘ﬂﬁb g_smmmé
Qely @&0smew QFwuNseE EUCUTma  Sergl  s@HIL aamn_mg,smg,g;
Osflefiiugi s SMNNGS STTemons elehies &gl DTS HIESHTTE
FHHlemens  sanLibg Ieunomn  Gaumier  gfis6smiss  Geustor(MGlosr
emioil,  Lomflev SYTESEDET @iGuremey  Gal(hié Glaarrslra‘a'lmgj @ s5smaIL
S(HemThaIg6 60, BT 6T [@eMMIITEHTENLOEMILILILD, s(HEMLOLILTL oL WD HlemeuflnSgiLn
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sl &S IemaTall SussSemeruriles eerm Geimhgl umhUL
Goustor(NGlneor @IIGLITeme ellemLpdims.

@aaGlaamgm ng@m@ FOULSEHN  SHIGETS) @m@]uﬁﬂﬂnﬂ @i
Ijiumes Lnaaaa@aa@m Qe S GSHIUSSTHESD IJYPHS @ITEISEMELLD,
J@STUSOSLD  uGSTLWHNIS  SIICUTMEE —msmawn  @UGurme
Qsfelsgs Qararéng"

The above resolution was adopted nem con after observing silence
for two minutes as a mark of respect to those who have lost their lives in the
attacks.

(2) On the 24th July, 2006, Hon. Thiru. R. Avudaiappan, Speaker, placed
before the House the following Condolence Resolution:-

"17.07.2006 6ot @ﬁ,(‘ég,rr(‘émé]mrraﬂsb Gollurs emeur Safled sHULL
Qug@pd HorHss5mEs5 G‘Ig,rrun‘_r,g,] erou L "geormLAl” a‘rmmsmgasasuu@m %@u
Guyemeuullstr  HEW  STEGSOT0 LD  BINNISHTTSSHTET 0SS  Sbise
@erauilenr  @ungId, eemaHCHTT  SMUMLGSID, @&6smeL @u.lmm&;&
m& e ST 6TOTLOT S GLogyild ususnrruﬂnaaaasmaaaarr(‘ﬂmrm SIEIS6T
2_smmeNIL_BISEmeTLLLD, Q_EU)I_GU)LDGEEO)GITU.lLD @prig| @u(mLD
urdliLs@smemmasiemean”  eteorn Qi kg @ﬁl(‘&unﬁnﬁu GamGlevmenTms
suryndng. Eésiuasdo 2 flEEeTHEG  oYhs  Emaissmev,
Ijepgadlemwiyd GaflaliuGsm@), Uﬂqﬁ).uraasmsrr @ung bl GHLUSSHT (S EL0,
2 mefleTh&@GL @LCUTme Y miFmeuwn Csflalsgs Cstarsng.

The above resolution was adopted nem con after observing silence
for two minutes as a mark of respect to the departed souls.

3) On the 31st July, 2006, Hon. Thiru. R. Avudaiappan, Speaker,
placed before the House the following Condolence Resolution:-

Ll ET(h\s6ifled @GBTQ]ITEGT US6emTeT L lp6dT SmeUES]  Loeomomailed
30.7.2006 gyeitm Sl memen  ermLILL 5 ﬁﬁ]uggﬁlﬁu g)Lﬁ]I:QLF;WLLy.g]_IGTTGIT SLYITT,
aflwlyrd,  GQumbugyry  Gumetm  wmaN L RigmeTE  STHS 16 SulpFssT
2 N lEs8 SIS, 80-5@wWw Guou'CLmy Sulldr Hs &  LbSmuLD
SLbss  @MSgd  @UCurema  YHFFSD,  gubGnTemTS gL
QsmsTHms;.

@&temew & elusde 2 WflphsasErsE @UGUTma  ILHS
@riiseme)d, gjepsedlemwyd  OsfleliuGsTh 2 uNflyhsarsamert kg
ampld  GOLUSHOTHEEGL, 2 DaflaT]sEnsEL0 @ﬁ(‘ﬁunansu LSS
Qs fles515 OGarardng. Guaid, Eselusdh smupnm Ln@g,gjﬁuwsmmuﬁ]sn
fEHsena Gumgjsu@usurraam aflemrafed HevenL GauemT(BID  6TeaTm  EilemLpemen
@Guremey Fmigid, steor Tl Osflellsas GamsTdGneir.

The above resolution was adopted nem con after observing silence
for two minutes as a mark of respect to the departed souls.

(4) On the 17th August, 2006, Hon. Thiru. R. Avudaiappan, Speaker,
placed before the House the following Condolence Resolution:-

"14.8.2006 9T E@leVEIMS (PEMESSE] LTEI L SSHEISTET ETTEMSE
GUuhmsseT  sTlusSHar g Qemnms  @rmemausden  sqomfiunrs
Gamhismer affl sTé&SusT srreerons 61 wraraissT 2 WIflYhss GNISGEILD
150-&@Ww GuhulL Lmeorelsar u@STLD YOLGESS GlSEn @UGuTame
9 HTESD, g memmeems surwn C&sTarénsg.

werfly CrwsHe GCamirglerer ﬂﬁulﬂruﬁ]@ufm I|eUTS6TTe  LoeaTeafl&asLILIL
Yguwirs @iy fepsdse wonlystefl mauss GCausmmmOGsrudly @) mGam
HHS5SHGS @I  @svemev. @nhg mreflewnnm, & (OLilTmeiy SHaeTLome,
werflgmilomend  digiLomm, Q&n@mm feonhs — @ekims @mr@nsug,g‘;]m
@é@&u.lanﬁu @UGLTeme  66ITEMLOWITE:S aasnnTLgaaa‘a]ng IHleMEUILITETT  6UMLDS 6
@mma&@a&@m Hemess UTHSTUILSEGD GUTTmy aI(HL @fmrmemaa aump gyiumed)
Sl W&smeTs Qaarrﬁnrgu &S g 61(HLD @y_r,g; GuIT FLolpSHmESemil 2 L eTlgllTs
nsd), ewrsrerl Gussamisms eyl LTEsmarsEnsE Sia] ST
XV YA TS @Lr,g‘;]u.l 3T Cal(hs0srsrar  Gousor(HGwsrmid  SLblps
PSOMEST SHMOEHT jeurssT @Sl rsoflib euHUMISSHUmHSSEnmT].

[EXEVLATF: @Urr@sug;,@‘;]m @aa@asmgu.l Gamemen @su,rﬁ]u.lrn'_l_,e_'r;g‘;]si)
2 uflflphs  LeTalls  GUEDSHEREGD s GSHILSHTGSGD  JDHES
@risemeuld, SjEmsTuSSHmeD @ICLTma CFflalsas Qamardng.

weonGS @K usTafls GULmESsEnsE wiliummg emsSgin amsuilo
el 2 miferiser gemeTeimid 6Tl Hetm  @istor(h  wenflSgiaflser
Iemund srsEuTn Casl(Hs QarerdGmsir.



The above resolution was adopted nem con after observing silence VIIl. PANEL OF CHAIRMEN

for two minutes as a mark of respect to those who have lost their lives in the

attacks. On the 24th July, 2006, Hon. the Speaker announced in the House the
following Panel of Chairmen for the Second Session of the Thirteenth Tamil
Nadu Legislative Assembly:-

(5) On the 22nd August, 2006, Hon. Thiru. R. Avudaiappan, Speaker,

placed before the House the following Condolence Resolution:- 1. Thiru B. Ranganathan

2. Thiru Durai Chandrasekaran

3. Dr. E.S.S. Raman

4. Thiru T. Velmurugan

5. Selvi K. Balabharathy

6. Thiru V. Sivapunniam

"@sSme omBimald oy phisTe (Ppwrs @eflu @ms  eeuid
@i wesmer @eTu GausmeHln nsdH ang Gagemmi @lmes Gums
umrs  gseerm el smett  Hergl  91—sug  gisemeuudley  21.8.2006
(russrdlpenn) gty wepeypn GelSufihg  @UCUTm  STEFLD

HemmemTs SuWrpn OQsmsardmal.
SHO0D s el IX. STATEMENTS MADE BY THE MINISTERS UNDER RULE 110 OF

R Omss  Soaes  OunSsigll  omeTSs  6ll(HGISemaTILLD, THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES
Qsemrautismenun,  Qumwmud, usopud  QupMmES  GuTSsID, During the period, Fourteen statements were made in the floor of the
sTeflemLowimenT eUTNSEmSEmIL S6oT SHEmL &l STl oy SmLLNeSHg AIbBST]. House by Hon. Ministers under rule 110 of the Tamil Nadu Legislative

Assembly Rules. The details are as follows:-

operermenr  Tfkg  umBhSID iSD GSOUUSHTHEG IpbS

@rhsmeun gnismeown @UGurme Osflalsss Gemsméng.”

SI.No. and Date Statement made by Subject
) ) 3

1.25.07.2006 Hon. Thiru. M.K. Stalin, Action taken for regularising the
Minister ~ for  Rural unapproved plots in Tamil Nadu.
Development and
Local Administration

The above resolution was adopted nem con after observing silence
for two minutes as a mark of respect to the Bharat Ratna Bismillah Khan.

VII. QUESTIONS

2.26.07.2006 Hon.Dr.M. Karunanidhi, Matter related to setting up an
Chief Minister Enquiry Commission headed

by retired Judge of the Madras
High Court Thiru. K.P.
Sivasubramanian to investigate
and report for the retrieval of the
lands at Siruthavur Village which
were grabbed from the Dalits by
some persons after transferred the
lands to their names.

During the Session 14005 notices of questions were received. 10984
guestions were admitted. 3206 were treated as Starred questions and 146
were answered orally in the House. 3405 questions were treated as
Unstarred questions and 200 Unstarred Questions were placed on the Table
of the House. Though 18 notices of Short Notice Questions were received
and admitted, none of them were answered on the floor of the House.



1)

)

)

3. 27.07.2006

4. 27.07.2006

5. 28.07.2006

6. 28.7.2006

7.31.07.2006

Hon. Thiru M.K. Stalin,
Minister  for  Rural
Development and
Local Administration

Hon. Thiru. K.K.S.S.R.
Ramachandran,
Minister for Health

Hon. Thiru M.K. Stalin,
Minister  for  Rural
Development and
Local Administration

Hon. Thiru. K.K.S.S.R.
Ramachandran,
Minister for Health

Hon.Dr.M. Karunanidhi,
Chief Minister

Though the Tenders for free
supply of Colour Television by the
Government of Tamil Nadu were
called for and opened, the
Committee consisting of Members
of Legislative Assembly would
decide to whom the Tender will be
given.

Steps taken by the Government to
control the Chikun gunnya virus
and preventive steps taken by the
Government and funds allotted for
that purpose.

Regarding orders placed to some
Companies which prepared to
supply colour Televisions at the
lowest cost as decided by the
Committee consisting of Members
of the Legislature parties for
supplying free Colour Televisions
Scheme of Tamil Nadu
Government.

Matter related to the decision
taken on the reservation of
Government quota and
Management quota in Self
Financing Medical , Medical allied
Colleges and institutions as in
the case of reservation adopted in
Higher Education Department.
Matter related to an
announcement of solatium of Rs.
2 lakhs each to their families of
the 16 construction workers
belonging to Tamil Nadu who
were killed in a fire mishap at
Baharain.

1)

@)

®)

8. 01.08.2006

9. 07.08.2006

10. 19.08.2006

11. 22.08.2006

Hon.Dr.M. Karunanidhi,
Chief Minister

Hon. Dr. K. Ponmudy,
Minister for Higher
Education

Hon.Thiru I. Periyasamy
Minister for Revenue
and Law

Hon. Thiru E.V. Velu,
Minister for Food

Regarding the fulfilment of the
electoral promises made by the
Democratic Progressive Alliance
Parties and allocation of fund for
providing Colour Televisions and
also announcing the scheme of
unencroached waste lands in
possession of the Government
made fit and would be distributed
to the landless farmers. The
promboke lands which were
encroached by the small and
marginal farmers would be made
fit and return to them and the
lands which were in possession of
the small and marginal farmers
would also be made fit and
returned to them.

Matter related to construct a
Check dam across river Palar and
release of water from Kandaleru
reservoir from 15th August.

Regarding the implementation of
the findings of the team sent to
West Bengal to study the
procedure followed therein a
similar scheme in order to
implement the waste land
development and distribution
scheme in Tamil Nadu effectively.

The Strike period during 2001 and
2002 which was treated as loss of
pay for Tamil Nadu Civil Supplies
Corporation ~ Employees  was
treated as duty period with salary.
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Q) (2) 3) Serial Number Name of the members  Minister who Subject
and date on who called the attention made the
12.31.08.2006 Hon.Dr.M. Karunanidhi, Action taken for setting up a which the of the Minister Statement
Chief Minister Satelite City covering an area of Staterrn"ec;‘t was
30,000 acres in Vandalur- (?l)e @ 3)
Kelampakkam near Chennai. (4)
1. 01.08.2006 Thiru C. Gnanasekaran  Hon. Situation arising in
13.01.09.2006 Hon.Dr.M. Karunanidhi, Action taken to set right the Thiru K. Pandurangan  Minister for  view of Govemment
Chief Minister disparity of DA that arose as on Higher Order issued by the
il : Education Government of Andhra
1..6.86 while |mplement|ng the Pradesh for  the
Fifth Pay Commission construction of Dam
recommendation to Pensioners across the river Palar.
and family Pensioners.
2. 07.08.2006 Thiru K. Arumugam Hon. Minister Situation arising out of
14.01.09.2006 Hon.Dr.M. Karunanidhi, Time scale of Pay fixed for those for Rural supply of drinking water
Chief Minister who are working as Noon-Meal Development once in a week in
Organiser and Anganwadi staff and Local Thirukkazhkkundram
. Administration Town Panchayat.
and pay hike to the cooks,
Assistant Cooks working in the 3. 08.08.2006  Thiru M. Hon. Minister Difficulties being faced
Noon-Meal Centres and first grade Panneerselvam for School for not running the
and second grade Anganwadi Education school by the
Assistants  with  effect from correspondent and lack
1.9.2006. of building facilities for
Rajathy Anni Private
Middle School in
X. CALLING ATTENTION STATEMENTS Panangattankudi,
Agaraelathur, Sirkali
. . Constituency.
Fourteen Calling Attention Statements were made on the floor of the y
House by the Hon. Ministers on the following matters of urgent public 4. 09.08.2006 Tmt. R Leema Rose Hon. Minister Situtation arising out of
Importance:- for Revenue pattas issued to some
and Law other persons, for the

"B" memo lands, which
were in possession and
enjoyment  of  Adi
Dravidas at Ottalivilai
Area, Meycode Village,
Kanniyakumari District.
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5. 10.08.2006

6. 17.08.2006

7. 21.08.2006

8. 22.08.2006

9. 22.08.2006

Thiru K. Arumugam
Tmt. P. Kamalambal

Thiru Kovai Thangam

Tmt P. Padmavathy

Thiru A. Tamizharasu

Thiru S. Gunasekaran

Hon. Minister
for Transport

Hon. Minister
for Highways

Hon. Minister
for Electricity
and Rural
Industries

Hon. Minister
for Health

Hon. Minister
for Khadi

Situtation arising out of
loss of two lives and
many sustained injuries
in an accident occured
at Baluchettichatiram,
Kanchipuram Union.

Situation arising out of
the accident occurred
due to non-existence of
parapet wall at 27th
bend in Valparai road.

Situtation arising out of
accident occurred on
16.8.2006 due to fall
of severed live electric
wire at Thittacheri
Senthakudi village in
Nannilam Constituency.

Need to complete
the expansion work
immediately in
Government  Hospital
at Omalur as the funds
were allotted by the
Central Government.

Situation arising out of
non-payment of salary
to employees and
gratuity  to retired
persons for the past
five years in Tamil
Nadu Palmgur Co-
operative Federation.

13

10. 24.08.2006 Thiru C.
Gnanasekaran

11. 25.08.2006 Thiru Kovai Thangam

12. 25.08.2006 Thiru K. Arumugam

13. 29.08.2006 Thiru P. Veldurai

Hon. Minister
for Forests

Hon. Minister
for Transport

Hon. Minister
for Environment

Hon. Minister
for Forests

(4)
Situation arising out
of cutting down
and smuggling
of sandal wood
trees at Javvadhu
Hills in Vellore,

Tiruvannamalai, Salem,
Dharmapuri Districts.

Situation arising out of
accident occurred due
to defective bus of the
Government Transport
Corporation in Valparai.

Hardship caused to the
people due to dumping
of garbage and
discharge of sewerage
on the roads by lorries
in sub-urban areas at
Pallikaranai and
Velachery in Chennai.

The necessity to
erect live wire fencing
in the foot hills
of Tirupathiyapuram

village in
Ambasamudram

Constituency, to
prevent the loss of
human lives by the

entry of tigers.
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14. 30.08.2006 Thiru Videyal S. Sekar  Hon. Minister Situation arising due to

Tmt. D. Yasodha for Rural lack of basic amenities
Development to the people residing
and Local at Adi-Dravidar colony,
Administration Kallipalayam,

Dharapuram
Constituency

15

1)

(@)

@)

Xl. LEGISLATIVE BUSINESS

During the period, 19 Bills were introduced in the Assembly. All the
Bills were considered and passed. The details are as follows:-

Serial number and Date of Date of
Title of the BiIll Introduction  consideration
and passing
1) 3 3
1. The Tamil Nadu Agricultural 27.7.2006 2.9.2006

Labourers - Farmers (Social Security
and Welfare) Bill, 2006.
(L.A.Bill No. 15 of 2006)

2. The Tamil Nadu Co-operative 1.8.2006 4.8.2006
Societies (Appointment of Special
Officers) Amendment Bill, 2006.
(L.A. Bill No. 16 of 2006)

3. The Tamil Nadu Co-operative 4.8.2006 29.8.2006
Societies (Amendment) Bill, 2006.
(L.A. Bill No. 17 of 2006)

4. The Tamil Nadu Prevention of

Dangerous Activities of Bootleggers,
Drug-Offenders, Forest-Offenders,
Goondas, Immoral Traffic Offenders,
Slum-Grabbers and Video Pirates
(Amendment) Bill, 2006.

(L.A.Bill No0.18 of 2006)

5. The Tamil Nadu Hindu Religious and

Charitable Endowments (Amendment)
Bill, 2006. (L.A. Bill No. 19 of 2006)

6. The Tamil Nadu Payment of Salaries
(Amendment) Bill, 2006
(L.A. Bill No. 20 of 2006)

7. The Tamil Nadu Panchayats
(Third Amendment) Bill, 2006.
(L.A. Bill No. 21 of 2006)

8. The Tamil Nadu Panchayats

(Fourth Amendment) Bill, 2006.
(L.A. Bill No. 22 of 2006)

9. The Tamil Nadu Panchayats

(Fifth Amendment) Bill, 2006.
(L.A. Bill No. 23 of 2006)

10. The Tamil Nadu Municipal Laws
(Amendment) Bill, 2006.
(L.A. Bill No. 24 of 2006)

11. The Tamil Nadu Co-operative
Societies (Second Amendment)
Bill, 2006. (L.A. Bill No. 25 of 2006)

4.8.2006

12.8.2006

17.8.2006

18.8.2006

22.8.2006

22.8.2006

22.8.2006

23.8.2006

28.8.2006

21.8.2006

2.9.2006

31.8.2006

31.8.2006

31.8.2006

31.8.2006

29.8.2006
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@)

)

®)

12

13.

14.

15.

16.

17.

18.

19.

The Tamil Nadu Manual Workers
(Regulation of Employment and
Conditions of Work) Amendment
Bill, 2006. (L.A. Bill No. 26 of 2006)

The Tamil Nadu General Sales Tax
(Second Amendment) Bill, 2006
(L.A. Bill No. 27 of 2006)

The Tamil Nadu Professional
Educational Institutions (Regulation
of Admission and Determination of
Fee) Bill, 2006

(L.A. Bill No. 28 of 2006)

The Tamil Nadu Educational
Development Day (Declaration and
Celebration) Bill, 2006

(L.A. Bill No. 29 of 2006)

The Tamil Nadu Sales Tax
(Settlement of Arrears) Bill, 2006
(L.A. Bill No. 30 of 2006)

The Tamil Nadu Transparency in
Tenders (Amendment) Bill, 2006.
(L.A. Bill No. 31 of 2006)

The Tamil Nadu Appropriation
(No.2) Bill, 2006
(L.A. Bill No. 32 of 2006)

The Indian Penal Code and the
Code of Criminal Procedure

(Tamil Nadu Amendment) Bill, 2006
(L.A. Bill No. 33 of 2006)

24.8.2006

30.8.2006

31.8.2006

31.8.2006

31.8.2006

1.9.2006

1.9.2006

2.9.2006

2.9.2006

2.9.2006

2.9.2006

2.9.2006

2.9.2006

2.9.2006

1.9.2006

2.9.2006
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XIl. MOTION FOR DISAPPROVAL OF ORDINANCES UNDER RULE 166

)

motion:

)

motion:

®3)

motion:

OF THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES

On the 21st August, 2006 Thiru P.K. Sekar Babu moved the following
"That this House disapproves the Tamil Nadu Hindu Religious

and Charitable Endowments (Amendment) Ordinance, 2006

(Tamil Nadu Ordinance No. 5 of 2006) promulgated by the
Governor on 14.7.2006"

The motion was put to vote and declared lost.

On the 31st August, 2006 Thiru S.P. Velumani, moved the following
"That this House disapproves the Tamil Nadu Panchayats

(Fifth Amendment) Ordinance, 2006 (Tamil Nadu Ordinance

No. 3 of 2006) promulgated by the Governor on 14.7.2006"

The motion was put to vote and declared lost.

On the 31st August, 2006 Thiru P.K. Sekar Babu moved the following
"That this House disapproves the Tamil Nadu Municipal Laws
(Amendment) Ordinance, 2006 (Tamil Nadu Ordinance No.4

of 2006) promulgated by the Governor on 14.7.2006"

The motion was put to vote and declared lost.

XIll. FINANCIAL BUSINESS

The Revised Budget for the year 2006-2007 was presented to the

Legislative Assembly by Hon. Prof. K. Anbazhagan, Minister for Finance at
10.00 a.m on Saturday, the 22nd July, 2006.
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The General discussion on the Budget took place for six days on the
following dates:

24th July, 2006, 25th July, 2006, 26th July, 2006, 27th July, 2006,
28th July, 2006, and 31st July, 2006.

Fifty three Members including the Leader of Opposition took part in
the General discussion. The Hon. Minister for Finance replied to the debate
on the 31st July, 2006.

Voting of Demands lasted for 23 days from 1st August, 2006 to 1st
September, 2006. The dates on which Discussion and voting of Demands for
grants took place are as follows:

1st August, 2006, 2nd August, 2006, 3rd August, 2006, 4th August,
2006, 7th August, 2006, 8th August, 2006, 9th August, 2006, 10th August,
2006, 11th August, 2006, 12th August, 2006, 17th August, 2006, 18th August,
2006, 19th August, 2006, 21st August, 2006, 22nd August, 2006, 23rd
August, 2006, 24th August, 2006, 25th August, 2006, 28th August, 2006, 29th
August, 2006, 30th August, 2006, 31st August, 2006, and 1st September,
2006.

Out of 9458 Cut Motions received, 8949 Cut Motions were admitted
of which only 2264 were actually moved in the House. After the discussion
on the Demands for Grants were over, the Cut Motions were either withdrawn
by the Members or deemed to have been withdrawn by leave of the House.
All the 51 Demands for Grants were discussed and voted by the House. The
dates on which the Demands were moved and voted are given in the
Annexure (Page No. 46)

The Tamil Nadu Appropriation (No.2) Bill, 2006 (L.A. Bill No 32
of 2006) relating to Revised Budget for the year 2006-2007 was introduced,
considered and passed on the same day i.e. 1st September, 2006.
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XIV. RESOLUTION FOR REMOVAL OF SPEAKER

On the 2nd August, 2006 Dr. M. Thambidurai gave the notice of the
following resolution under rule 68 of the Tamil Nadu Assembly Rules:-

"That this Honourable House resolves to remove Hon'ble
Thiru R. Avudaiappan from the office of the Speaker."

The Resolution was included in the List of Business for the 3rd
August, 2006 after relaxing the Rule 68 of T.N.L.A. Rules.

On the 3rd August, 2006, Hon. Thiru V.P. Duraisamy, Deputy
Speaker who was in the Chair readout the name of the Member who had
given notice and the text of the Resolution and asked the House whether
leave is granted for the Resolution. As more than 35 Members stood in favour
of the Resolution, Hon. Deputy Speaker announced that leave has been
granted and that the Resolution will be taken up for discussion forthwith. He
asked Dr. M. Thambidurai, to move the Resolution. Dr. M. Thambidurai
promptly moved the Resolution. But it was not seconded by any Member of
AIADMK Party.

Eventhough the Resolution was not seconded by any Member, Hon.
Prof. K. Anbazhagan, Leader of the House suggested that the resolution
could be taken up for discussion in the House. The Resolution was taken up
for discussion.

Dr. M. Thambidurai, Thiru S. Peter Alphones, Thiru G.K. Mani, Thiru
C. Govindasamy, Thiru V. Sivapunniam and Hon. Dr. K. Ponmudy, Minister
for Higher Education participated in the discussion.

Hon. Prof. K. Anbazhagan, Leader of the House and Hon. Dr. M.
Karunanidhi, Chief Minister also participated in the discussion.

The Resolution moved by Dr. M. Thambidurai was put to vote and
defeated unanimously.
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XV. GOVERNMENT MOTIONS
(1) Election of Sixteen Members to the Committee on Estimates

On the 1st August, 2006, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 195 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Sixteen Members to be
Members of the Committee on Estimates for the year
2006-2007".

The Motion was put to vote and carried.
(2) Election of Sixteen Members to the Committee on Public Accounts

On the 1st August, 2006, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 203 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Sixteen Members to be
Members of the Committee on Public Accounts for the year
2006-2007".

The Motion was put to vote and carried.

(3) Election of Sixteen Members to the Committee on Public
Undertakings

On the 1st August, 2006, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 211 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Sixteen Members to be
Members of the Committee on Public Undertakings for the
year 2006-2007".

The Motion was put to vote and carried.
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(4) Election of Fourteen Members to the Committee of Privileges

On the 1st August, 2006, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 227 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Fourteen Members to be
Members of the Committee of Privileges for the financial
year 2006-2007".

The Motion was put to vote and carried.

(5) On the 3rd August, 2006, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

"That rule 68 of the Tamil Nadu Legislative Assembly Rules
which provides that the Resolution for removal of Speaker
giving fourteen days be suspended and the Resolution given
by Dr. M. Thambidurai taken up to-day (3.8.2006) ".

The Motion was put to vote and adopted.

(6) On the 10th August, 2006, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for 'Questions and Answers' be suspended on the 11th
August, 2006 and the House do resolve to transact
Government Business".

The Motion was adopted nem con.
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@) On the 12th August, 2006, Hon. Thiru Arcot N. Veeraswami, Minister (10)  On the 29th August, 2006, Hon. Prof. K. Anbazhagan, Leader of
for Electricity and Rural Industries moved the following motion:- the House (Minister for Finance ) moved the following motion:-
"Gursmeuilet  giIeueSemET  HmemLGummEgl  @levL NlSEID, "That Rule 32 of the Tamil Nadu Legislative Assembly Rules
Guiremeulear afllsemers Qs (pemmIHMIC which provides that the first hour of every sitting be available
LweTUGSGIUSTID  Qursonsl  CuSlugmaid &L eTmLl for 'Questions and Answers' be suspended on the 30th
CGuremen &flg 121 267 aflHl (2-eir S @t (12.8.2006) August, 2006 and the House do resolve to transact
GE RS HESD EHm S eTev.sTen. H(mesemTei S Government Business".
Ieuisemer  @UNCUTmaS el L CaTiifler eTEhSIL  EHILS6iT
Gursmeut  uemflaeflsuflsarmiLd SHSTE01S fésn Qe The Motion was adopted nem con.
Geuemor(hid "

The Motion was put to vote and carried. (11)  On the 1st September, 2006, Hon. Prof. K. Anbazhagan, Leader of

. o the House (Minister for Finance ) moved the following motion:-
(8) On the 19th August, 2006, Hon. Thiru Arcot N. Veeraswami, Minister ( ) g

for Electricity and Rural Industries moved the following motion:- "That the Tamil Nadu Legislative Assembly Rules 30,130 and

132 also be suspended and the Tamil Nadu Appropriation

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules (No.2) Bill, 2006 (L.A. Bill No. 32 of 2006) be taken up for
which provides that the first hour of every sitting be available consideration and passing to-day (1.9.2006) itself".

for 'Questions and Answers' be suspended on the 21st

August, 2006 and the House do resolve to transact The Motion was put to vote and carried.

Government Business".

The Motion was adopted nem con.
(12) On the 2nd September, 2006, Hon. Prof. K. Anbazhagan, Leader of

9) On the 21st August, 2006, Hon. Thiru Arcot N. Veeraswami, Minister the House (Minister for Finance ) moved the following motion:-

for Electricity and Rural Industries moved the following motion:- "That the Tamil Nadu Legislative Assembly Rules 30,130 and

132 also be suspended and the Indian Penal Code and the

"orerfl@ (&S Ieuseflsr ColstorhGaemsdlemmhis Code of Criminal Procedure (Tamil Nadu Amendment) Bill,
12.8.2006 a6 @UGUTme: Usflsafaflsrmid shsredls HaeL 2006 (L.A. Bill No. 33 of 2006) be taken up for consideration
Qi @ersm . &M eTev.eToV.  S(HesemTeLT S and passing to-day (2.9.2006) itself".

guisemar LT HremeT (S0  22.8.2006  gjsarledlmHS
Cupeve flopidisafies LrGaps GaetmGlo ™ The Motion was put to vote and carried.

The Motion was put to vote and carried.
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(13) On the 2nd September, 2006, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance) moved the following motion:-

"That rule 25(1) of the Tamil Nadu Legislative Assembly
Rules, the House be adjourned Sine-die.".

The Motion was put to vote and adopted nem con.

XVI. SUSPENSION OF MEMBERS

On the 12th August, 2006 Thiru Agri S.S. Krishnamoorthy, was
suspended from the service of the House for the remainder of the Session on
a motion moved by the Hon. Minister for Electricity and Rural Industries for
obstructing the proceedings against the Rules of Procedure of the House
persistently using abusive language.

XVII. PRIVILEGE MATTERS

On the 4th August, 2006 Tvl. Durai Chandrasekaran,
C. Govindasamy raised a matter of Privilege against the Malai Malar daily for
publishing some incidents which did not actually happen in the House in its
issue dated 3rd August, 2006. On 3rd August, 2006 when Thiru D.
Jayakumar tried to raise a matter, permission was not granted to him, Hon.
Speaker has informed that his speech was not recorded in the Proceedings
of the Assembly. Hon. Speaker has further ruled that the Malai Malar has
inadvertently published certain Proceedings which were not recorded in the
Assembly.

Democracy of Press is very important. But some news papers
published news items which did not form part of the Proceedings and thus
tried to lower the dignity and respect of the House. If such attitudes
continued, action would be taken against those newspapers. As requested by
the Hon. Chief Minister, | would request the newspapers to publish unbiased
news items in future.
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(2) On the 9th August, 2006 Tvl. O. Panneerselvam and
K.A. Sengottaiyan raised a matter of Privilege under Rule 220 of the Tamil
Nadu Legislative Assembly Rules against Hon. Minister for Revenue and Law
for his speech in the House on 8th August, 2006.

Hon. the Speaker disallowed the issue and ruled that he found no
breach of privilege involved in the matter.

3) On the 9th August, 2006 when the All India Anna Dravida Munnetra
kazhagam Members walked out from the House, Thiru G. Hari, M.L.A uttered
some words towards the Hon. Speaker and Hon. Speaker suo-moto referred
the matter to the Committee of Privileges under Rule 226 of the Tamil Nadu
Legislative Assembly Rules for examination and Report the matter.

(4) On the 12th August, 2006, Tmt. Bader Sayeed, raised a matter of
Privilege under Rule 220 of the Tamil Nadu Legislative Assembly Rules that
the details given to the public regarding the irregularity in sanctioning the Veg.
and Non. Veg. Hotels by former Speaker to run at the MLA's Residential
Quarters by way of giving the information to the House and the Press.

Hon. Speaker disallowed the issue and he declared that there is no
breach of Privilege involved in this issue.

(5) On the 12th August, 2006, Thiru M. Paranjothi, MLA raised a matter
of Privilege that the Resolution for Removal of Speaker was taken on the 3rd
August, 2006 against the Rules of Tamil Nadu Legislative Assembly.

The Hon. Speaker disallowed the notice and informed the House that
there is no breach of Privilege in this matter.

(6) On the 18th August, 2006 Thiru C. Gnanasekaran, MLA raised a
matter of Privilege against Selvi J Jayalalithaa, Leader of Opposition
regarding the statement given by her in the press stating that cases would be
filed in the court in connection with the expulsion of the All India Anna Dravida
Munnetra Kazhagam Members from the House on 26.5.2006 by a motion and
the manner in which Resolution for the Removal of Speaker taken in the
House.

The Hon. Speaker ruled that in the previous regime, Members were
expelled enmass from the House for obstructing the Proceedings without
mentioning the name of every Member. Based on the precedent, the All India
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Anna Dravida Munnetra Kazhagam Members were expelled from the House
on 26.5.2006 by a motion. Hence, there would be no breach of Privilege in
this matter. However, Hon. Speaker, referred the other matter raised by Thiru
C. Gnanasekaran, to the Committee of Privileges under Rule 226 of the
Tamil Nadu Legislative Assembly Rules.

(7) On the 21st August, 2006, Hon. Speaker suo-moto referred to the
Committee of Privileges under Rule 226 of the Tamil Nadu Legislative
Assembly Rules for examination and report the matter relating to the
behaviour of Thiru L. Ravichandran, MLA, who not only disturbed the
proceeding of the House, but also, prevented the watch and ward of the
House from doing their duties which is prima facie amounts to breach of
Privilege.

(8) On the 2nd September, 2006 Hon. Speaker suo-moto referred to the
Committee of Privileges under Rule 226 of the Tamil Nadu Legislative
Assembly Rules for examination and report the matter relating to the interview
given by the Members of the All India Anna Dravida Munnetra Kazhagam
Party outside the House that a discussion in which the dignity of women was
lowered in the House which did not actually happen in the House.

XVIII. ANNOUNCEMENTS BY HON. SPEAKER

(2) On the 24th July, 2006 Hon. the Speaker announced in the House
that the Questions are being received from Members and sent to the
Departments concerned for furnishing replies and that rule 32 of the Tamil
Nadu Legislative Assembly Rules which provides that the first hour of every
sitting be available for 'Questions and Answers' be suspended with the
permission of the House and there would not be 'Questions and Answers'
hour for some days. In order to include the item 'Questions and Answers' in
the Agenda, Hon. Speaker requested the Hon. Ministers, again to instruct the
Secretaries to Government, Departments of Secretariat to send the reply to
the questions expeditiously.

(2) On the 31st July, 2006 Hon. the Speaker announced in the House
that the Questions given by the Members have already been sent to the
concerned Departments, but so far sufficient replies have not been received
by the Assembly Secretariat and requested the Secretaries to Government,
Departments of Secretariat to take immediate action to send replies to the
Assembly Secretariat before 3.8.2006. Otherwise, the Secretaries to
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Government should come in person to his chamber and explain the reason for
not sending the replies.

3) On the 1st August, 2006, Hon. the Speaker announced in the House
that for conducting the elections to the Committee on Estimates, Committee
on Public Accounts, Committee on Public Undertakings and the Committee of
Privileges to elect the Members by single transferable vote under the Rules
framed there under by the Hon. Speaker, the candidates should handover the
nomination forms to the Assembly Secretary before 12.00 Noon on Thursday
the 3rd August, 2006. Nomination forms could be had from the Secretary.
Nomination forms would be taken up for scrutiny at 4.00 p.m on Thursday
the 3rd August, 2006 and withdrawal of nominations, if any before 10.00a.m
on Friday the 4th August, 2006. If number of candidates are more than the
actual number of vacancies, then the date for election would be intimated
later.

(4) On the 3rd August, 2006, Hon. the Speaker announced in the House
that the Resolution for Removal of Speaker would be taken up in the House
today, the Hon. Deputy Speaker has to conduct the business of the House.

(5) On the 7th August, 2006, Hon. the Speaker announced in the House
that requests have been received from the respective Registrars of following
Universities for electing Members of the Assembly to be the ex-officio
Members elected to the Senates, Syndicates of Universities and Board of
Management of the State.

Alagappa University.

Anna University.

Annamalai University.

Bharathiar University

Bharathidasan University.

Tamil Nadu Dr. M.G.R. Medical University.
University of Madras.

Madurai Kamaraj University.
Manonmaniam Sundaranar University.

10. Tamil Nadu Agricultural University.

11. Tamil Nadu Veterinary and Animal Sciences University.
12. Tamil University.

13. Periyar University.

14. Thiruvalluvar University

©CoNOUA~AWNE
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The term of office of the three Members would be up to 5.12.2007.
The term of office of the Members of all the universities would be three years
from the date of election except for the Annamalai University.

If an elected Member ceases to be a Member of the Assembly for any
reason, the post held by him would also lapse from that date onwards.

Nomination forms could be obtained from the Secretary and filled in
forms should be handed over to the Secretary, Legislative Assembly before
12.00 noon on 9.8.2006.

The nomination forms would be taken up for scrutiny at 4.00 p.m on
9.8.2006 and withdrawal of nomination could be made before 3.00 p.m on
10.8.2006.

If the number of candidates are more than the actual number of
vacancies, then the date for election would be intimated later.

(6) On the 8th August, 2006 Hon. the Speaker with the permission of the
House announced in the House that Demand No. 27 - Industries Department
and the Demand No. 31. Information Technology Department scheduled to
be taken up on 10.8.2006 will be taken on 19.8.2006 and that Demand No.15
- Environment and Forests Department and Demand No. 49 - Youth Welfare
and Sports Development Department scheduled to be taken up on 19.8.2006
will be taken on 10.8.2006.

@) On the 10th August, 2006 Hon. the Speaker announced in the House
that except the Members belonging to the AIADMK Party, all the Opposition
Members have seen the files today (10.8.2006) in his chamber in which the
former Speaker Dr. K. Kalimuthu had irregularly granted permission for
running the Non-vegetarian and Vegetarian Hotels in the MLAs Residential
Complex. After perusing the files, they came to know about the irregularities
done by the former Speaker.

Hence, as informed by the Hon. Chief Minister in the House on
9.8.2006, the Assembly Secretariat would take appropriate action in the
files and copies of the files would also be given to the press.

(8) On the 18th August, 2006 Hon. the Speaker announced in the
House that today, at 11.00 a.m Hon. Chief Minister will administer the
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'Harmony Day' pledge at the Military Parade ground adjacent to the
Secretariat Main Building. The House would, therefore, be adjourned at
10.45 a.m and meet again at 11.15 a.m so as to enable the Members to
participate in the function.

(9) On the 19th August, 2006 Hon. the Speaker announced in the House
that the business of the House are decided by the Business Advisory
Committee, which consists of Leaders of all the Legislature Parties ,
irrespective of their Party, the Members express their views for conducting
smoothly the business of the House. The changes in the Business of the
House and the changes in the dates of Business to be taken up in the House
are done on the basis of unanimous decision taken by the Members of that
Committee.

But some news papers, published the news contrary to the decisions
taken by the Business Advisory Committee thereby amounting to defilement
of the functions performed by the Committee. This would also amount to be
breach of Privilege of the House.

The Press should take it as a warning and they should avoid critising
the decisions taken by the Business Advisory Committee.

(10) On the 21st August, 2006 Hon. the Speaker announced in the House
that the Members should uphold the dignity and honour of this House and the
Members are not allowed to bring unnecessary things into the House. He also
warned the Members not to bring about a situation wherein the Members
would have to enter into the House after a thorough checking.

(12) On the 28th August, 2006 Hon. the Speaker announced in the House
that being the Speaker , it is his responsibility to regulate the proceeding and
other activities in the House. During discussions in the House, more time is
being allotted to the opposition members for performing their democratic duty
more effectively. Even the ruling party Members were denied their
opportunity and their time have also been allotted to the Opposition Members.

But some of the leaders of the Legislature parties while giving
interview to the press have stated that they were not permitted to discuss
issues relating to public importance in the House. | would like to inform the
House, that Thiru Vijayakant, Member belongs to Desiya Murpokku Dravida
Kazhagam was allowed 8 minutes on 29.5.2006 during motion of thanks to
Governor's Address, 19 Minutes on 28.7.2006 during General discussion on
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the Budget and 17 minutes on 4.8.2006, 17 minutes on 11.8.2006 and 5
minutes on 17.8.2006 during the discussion on the Demands. 1 Hour and 3
Minutes was allotted to the Desiya Murpokku Dravida Kazhagam Party which
consist of only one Member. But 12 hrs and 30 minutes was allotted to the
Ruling Party consisting of 94 Members. | am, therefore, to request the
Members to avoid giving wrong information to the press during their interview.

(12) On the 1st September, 2006 Hon. the Speaker announced in the
House that to-day is the last day of the days allotted to the Demands taken up
for discussion and voting. According to Rule 185(3) of the Tamil Nadu
Legislative Assembly Rules at the expiry of the time allotted on the last day of
the days for the discussion, reply and voting of Demands should dispose at
1.30 p.m.. 1.30 p.m today is the Guillotine time. Hence, the Members should
wind up their speech briefly.

(13) On the 1st September, 2006 Hon. the Speaker announced in the
House that special buses have been arranged for the Members of the
Assembly to enable them to attend the dinner hosted by Hon. Chief Minister
at Hotel Le Meridian at 7.30 p.m on 1.9.2006. The buses would be operated
from the MLA's Residential Complex at Omanthurar Government Estate to
the Le Meriden Hotel and back.

(14) On the 2nd September, 2006 Hon. the Speaker announced in the
House the statistical details of the important events and business transacted
by the Thirteenth Tamil Nadu Legislative Assembly during its First and
Second Sessions.

XIX. FELICITATION

() On the 21st August, 2006 Thiru G.K. Mani, Thiru D. Sudharssanam,
Thiru V. Sivapunniam and Thiru C. Govindasamy complimented the State
Government headed by Dr. M. Karunanidhi on its successful completion of
100 days rule. Hon the Speaker also complimented on behalf of the House.

(2) On the 21st August, 2006 Hon. the Speaker on behalf of the House
extended a warm welcome to Hon. Thiru Duraimurugan, Minister for Public
Works Department on his return after taking treatment and wished him a long
life.
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3) On the 28th August, 2006 Thiru D. Sudharssanam, Tmt. D. Yasodha,
Thiru K. Arumugam, Thiru C. Govindasamy, Thiru V. Sivapunniam, Thiru
K. Selvam, Thiru O. Panneerselvam, Deputy Opposition Leader appreciated
Hon. Chief Minister for announcing that the Panchayats in Papapatti,
Keeripatti, Natarmangalam and Kottakatchiyanthal would continue to remain
as reserved panchayats.

Hon. the Speaker on behalf of the House conveyed his appreciation
and compliments to Hon. Chief Minister.

(4) On the 2nd September, 2006 Thiru D. Sudharssanam, Thiru G.K.
Mani, Selvi K. Balabharathy, Thiru V. Sivapunniam and Thiru D. Ravikumar
extended their good wishes to Hon. Speaker on his Bon Voyage to Nigeria to
attend the 52nd Commonwealth Parliamentary Conference.
Hon. Dr. M. Karunanidhi, Chief Minister also conveyed his felicitation
and wishes to Hon. Speaker.
XX. ELECTION OF STATUTORY BODIES
On the 11th August, 2006 Hon, the Speaker announed that the
following Members had been elected to the Senates, Syndicates of
Universities and Board of Management of the State.

1. Senate of the Alagappa University

Thiru KR. Ramasamy

2. Syndicate of the Anna University

Thiru D. Sudharssanam

3. Senate of the Annamalai University

1. Thiru A. Arunmozhithevan
2. Thiru Polur M. Varadhan
3. Thiru G.K. Mani
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Senate of the Bharathiar University

1. Thiru A. Soundarapandian (Coonoor)
2. Thiru Kovai Thangam

Senate of the Bharathidasan University

1. Thiru Anbil Periyasamy
2. Thiru N. Malai Raja

Senate of the Tamil Nadu Dr. M.G.R.Medical University

1. Thiru E.A.P. Shivaji
2. Thiru V. Senthil Balaji

Senate of the University of Madras

1. Tmt. Sankara Valli @ Sankari Narayanan
2. Thiru G. lyyappan

3. Thiru G. Senthamizhan

4, Thiru K. Srinivasan

5. Thiru Arul Anbarasu

6. Thiru K. Arumugam

Senate of the Madurai Kamaraj University
1. Thiru P. Moorthy
2. Thiru R.D. Ganesan

3. Thiru N. Nanmaran
4. Thiru S. Gunasekaran

Senate of the Manonmaniam Sundaranar University

1. Tmt. Rani Venkatesan
2. Dr. T. Sadhan Thirumalai Kumar

Board of Management of the Tamil Nadu Agricultural
University

Thiru S. Gurusamy
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11. Board of Management of the Tamil Nadu Veterinary and
Animal Sciences University

Thiru B. Ranganathan
12.  Senate of the Tamil University

1. Thiru Durai Chandrasekaran
2. Thiru D. Ravikumar

13. Senate of the Periyar University

1. Thiru A. Rajendran
2. Thiru L. Ravichandran

14. Academic Council of Thiruvalluvar University

1. Thiru R. Gandhi
2. Thiru T. Velmurugan

XXI. CONSTITUTION OF COMMITTIES

The following Committies were constituted for the year 2006-2007
on 7.8.2006.

Committee on Rules

Committee of Privileges

Committee on Estimates

Committee on Public Accounts
Committee on Public Undertakings
Committee on Delegated Legislation
Committee on Government Assurances
House Committee

Committee on Petitions

Library Committee

Committee on Papers laid on the Table of the House

RBRooNogRrLNE

= o

The names of Members of the above Committees are given in
Appendix.
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XXII. PRESENTATION OF REPORTS BY THE COMMITTEES
During the period, the First report of the Public Accounts Committee

2006-2007 was presented to the House on 1.9.2006.

XXIll. PAPERS LAID ON THE TABLE OF THE HOUSE

During the period, 174 papers were laid on the Table of the House
details of which are as follows:-

A. Statutory Rules and Orders . 56
B. Reports, Notifications and Other Papers .. 118

E

Total . 174

10.
11.
12.
13.
14.
15.
16.
17.

© © N o o
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APPENDIX

COMMITTEE ON RULES
2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Hon. Thiru R. Avudaiappan, Speaker
MEMBERS

Hon. Dr. M. Karunanidhi, Chief Minister
Hon. Prof. K. Anbazhagan, Leader of the House
Hon. V.P. Duraisamy, Deputy Speaker.
Selvi J Jayalalithaa, Leader of the Opposition.
Thiru V.A.T. Kaliyavarathan
Thiru P. Kamaraj
Thiru A. Soundarapandian (Coonoor)
Tmt. P. Padmavathy
Thiru M. Paranjothi
Thiru M. Panneerselvam
Thiru S. Pushparaj
Thiru Polur M. Varadhan
Thiru K. Mahendran
Thiru M.V.R. Veerakapilan
Thiru L. Velusamy
Thiru S.Jeyapaul



10.

11.

12.

13.

14.

15.

16.

17.
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COMMITTEE OF PRIVILEGES
2006-2007
(Constituted on the 7th August, 2006)
CHAIRMAN
Hon. Thiru V.P. Duraisamy, Deputy Speaker (Ex-Officio)
MEMBERS
Hon. Prof. K. Anbazhagan, Leader of the House (Ex-officio)
Selvi J Jayalalithaa, Leader of the Opposition. (Ex-officio)
Thiru Anbil Periyasamy
Thiru T. Ramasamy
Thiru A. Rajendran
Thiru P. Senthamizhselvan
Thiru P.K. Sekar Babu
Thiru N. Nanmaran
Tmt. Bader Sayeed
Thiru S. Peter Alphonse
Thiru N. Malai Raja
Thiru V. Mullaivendhan
Thiru P. Moorthy
Tmt. D. Yasodha

Thiru B. Ranganathan

Thiru D. Jayakumar
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COMMITTEE ON ESTIMATES
2006-2007

(Constituted on the 7th August, 2006)

CHAIRMAN
Thiru K. Pitchandi
MEMBERS
Hon. Prof. K. Anbazhagan, Minister for Finance (Ex-Officio)

Thiru C. Gnanasekaran,
Chairman, Committee on Public Accounts (Ex-Officio)

Thiru Pongalur N. Palanisamy
Chairman, Committee on Public Undertakings (Ex-Officio)

Thiru G. Hari

Thiru M. Appavu

Thiru K. Arumugam
Thiru N. Ramakrishnan
Thiru R. Ramprabu
Thiru S.R. Raja

Thiru S. Gunasekaran
Thiru C. Govindasamy
Tmt. Sankara Valli @ Sankari Narayanan
Thiru T. Senguttuvan
Thiru P. Thangamani
Thiru T. Malaravan

Dr. M.K. Vishnu Prasad
Thiru S.K. Vedarathinam
Thiru S.M. Velusamy
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COMMITTEE ON PUBLIC ACCOUNTS
2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Thiru C. Gnanasekaran
MEMBERS

Hon. Prof. K. Anbazhagan
Minister for Finance (Ex-Officio)

Thiru K. Pitchandi
Chairman, Committee on Estimates (Ex-Officio)

Thiru Pongalur N. Palanisamy
Chairman, Committee on Public Undertakings (Ex-Officio)
Thiru Veera. Elavarasan

Thiru V.P. Kalairajan

Thiru Agri S.S. Krishnamoorthy
Thiru S.V. Shanmugam

Thiru C.Ve. Shanmugam

Thiru S. Sivaraj

Thiru K. Sundar

Thiru K.N. Sekaran

Thiru M. Jaganmoorthy

Thiru T. Theodore Reginald
Selvi K. Balabharathy

Thiru P.N. Periannan

Thiru N.R. Rangarajan

Thiru D. Ravikumar

Thiru T. Velmurugan
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COMMITTEE ON PUBLIC UNDERTAKINGS
2006-2007
(Constituted on the 7th August, 2006)
CHAIRMAN

Thiru Pongalur N. Palanisamy

MEMBERS
Thiru K. Pitchandi,
Chairman, Committee on Estimates (Ex-officio)
Thiru C. Gnanasekaran
Chairman, Committee on Public Accounts (Ex-officio)
Selvi A.Angaiyarkanni
Thiru H. Abdul Basith
Thiru A. Arunmozhithevan
Thiru T. Udhaya Sooriyan
Thiru G. Ediroli Maniyan
Thiru N. Ganapathy
Thiru R.D. Ganesan
Thiru S.S. Sivasankar
Thiru R. Sivanandam
Thiru N. Sundaram
Thiru Videyal S. Sekar
Thiru R.M. Palanisami
Thiru T.K. Raja
Thiru T. Ramachandiran
Thiru S.P. Velumani
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COMMITTEE ON DELEGATED LEGISLATION
2006-2007
(Constituted on the 7th August, 2006)
CHAIRMAN
Thiru R. Rajendran
MEMBERS
Thiru V.S. Babu
Thiru K. Murugavel
Thiru T. Mahesh Krishnasamy
Dr. M. Thambidurai
Thiru G. Senthamizhan
Thiru R. Nedunchezhian
Thiru P. Veldurai
Thiru D. Selvaraj
Thiru T.A. Meganathan

Thiru K.V. Ramanathan

Thiru G. John Joseph

9.

10.

11.

12.

41

COMMITTEE ON GOVERNMENT ASSURANCES

2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Thiru G.K. Mani
MEMBERS
Thiru P. Balaraman
Thiru K.L. Elavazagan
Thiru K. Gopinath
Thiru S. Gurusamy
Thiru G. lyyappan
Tmt. G. Latha
Thiru M. Rajkumar
Dr. E.S.S. Raman
Thiru Saba Rajendran
Thiru C. Shanmugavelu

Thiru V. Sivapunniam
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HOUSE COMMITTEE
2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Dr. K. Jayakumar
MEMBERS

Tmt. P. Prapavathi

Thiru R. Manickam

Thiru S. Lakshmanan

Thiru Kuthalam K. Anbazhagan
Dr. Oscar C. Nigli

Thiru K. Ponnusamy

Thiru R. Kumaraguru

Thiru C. Durairaj

Thiru R. Doraikkannu

Thiru S. Rajakumar

Thiru M. Dhandapani

Thiru V. Kaveri

Thiru P. Dillibabu

Thiru K. Ulaganathan

Dr.T. Sadhan Thirumalai Kumar
Thiru R. Varatharajan

Thiru. K. Selvam

10.

11.
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COMMITTEE ON PETITIONS
2006-2007
(Constituted on the 7th August, 2006)
CHAIRMAN
Thiru R. Sakkarapani, Chief Government Whip

MEMBERS
Thiru S. Mani

Thiru A. Soundarapandian (Lalgudi)
Thiru Udayam Shanmugam

Tmt. R. Rani

Thiru S. Damodaran

Thiru V. Senthil Balaji

Thiru D. Amaramoorthy

Thiru Arul Anbarasu

Thiru A. Tamizharasu

Thiru S. Rajasekaran
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LIBRARY COMMITTEE
2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Thiru E.A.P. Shivaji
MEMBERS
Thiru M. Anbalakan
Thiru K.P. Ramaswamy
Thiru K.S. Vijayakumar
Tmt. Selvi Ramajayam
Thiru I. Mahendran
Thiru M. Rajasekharan
Thiru S. John Jacob
Thiru M.K. Periyasamy

Thiru P. Kannan

COMMITTEE ON PAPERS LAID ON THE TABLE OF THE HOUSE

10.

11.
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2006-2007
(Constituted on the 7th August, 2006)

CHAIRMAN
Thiru Durai Chandrasekaran

MEMBERS
Thiru K. Chinnadurai
Thiru O. Subramaniam
Thiru C. Tamilselvan
Thiru A.K. Bose
Thiru O.K. Chinnaraj
Thiru P.S. Vijayakumar
Tmt. Rani Venkatesan
Tmt. P. Kamalambal
Thiru D. Moorthy

Thiru R. Gnanadoss
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ANNEXURE

Demand Number and Name

and

Voting of Demands

Date of Discussion

14

44

12

13

20

43

11

10

24
33
41
51

25

48

Energy Department

Small Industries Department 1st August, 2006

Co-operation, Food and Consumer
Protection Department - Co-operation
Co-operation, Food and Consumer
Protection Department - Food and
Consumer Protection Department

2nd August, 2006

Agriculture Department 3rd August, 2006
Higher Education Department

4th August, 2006
School Education Department

Backward Classes, Most Backward
Classes and Minorities Welfare
Department

Commercial Taxes and Registration
Department - Stamps and Registration
Commercial Taxes and Registration
Department - Commercial Taxes

, 7th August, 2006

Administration of Justice

Home Department - Prisons

Law Department

Revenue Department

Relief on Account of Natural Calamities

8th August, 2006

Home Department - Motor Vehicles Acts-
Administration
Transport Department

9th August, 2006

49

15

34

42

32

17

19

26

47

21

45

47

Youth Welfare and Sports Development
Department
Environment and Forests Department

10th August, 2006

Municipal Administration and Water
Supply Department \ 11th August, 2006
Rural Development and Panchayat Raj
Department

Labour and Employment Department
Handlooms, Handicrafts, Textiles and
Khadi Department - Handlooms and [ 12th August, 2006
Textiles

Health and Family Welfare Department 17th August, 2006

Housing and Urban Development
Department

Tamil Development -Culture and
Religious Endowments Department-
Hindu Religious and Charitable
Endowments

18th August, 2006

Animal Husbandry, Dairying and
Fisheries Department - Fisheries
Animal Husbandry, Dairying and
Fisheries Department - Dairy
Development

19th August, 2006

Highways Department 21st August, 2006
Social Welfare and Nutritious Meal
Programme Department

Animal Husbandry, Dairying and
Fisheries Department - Animal
Husbandry

22nd August, 2006



27
31

35
38
46

18

29

28

30

22

23

37

39

40

48

Industries Department
Information Technology Department

Adi-Dravidar and Tribal Welfare
Department

Personnel and Administrative Reforms
Department

Public Department

Tamil Development -Culture and
Religious Endowments Department -
Tamil Development-Culture
Handlooms, Handicrafts, Textiles and
Khadi Department - Khadi, Village
Industries and Handicrafts

Information and Tourism Department -
Tourism

Information and Tourism Department -
Information and Publicity

Information and Tourism Department -
Stationery and Printing

Home Department - Police

Home Department - Fire and Rescue
Services

Prohibition and Excise Department
Public Works Department - Buildings

Public Works Department - Irrigation

J

16
23rd August, 2006 36

50
24th August, 2006

> 25th August, 2006

> 28th August, 2006

29th August, 2006 and
30th August, 2006

31st August, 2006

49

State Legislature

Governor and Council of Ministers
Finance Department

Planning, Development and Special
Initiatives Department

Pension and other Retirement Benefits

-000-
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